
Factual Report in the matter of Rajendra Tiwari V/s Union of India & Ors. (OA 

No. 115/2025) as per the directions of Hon’ble NGT, Central Zone Bench, Bhopal 

Background 

In the case filed by Sh. Rajendra Tiwari V/s Union of India & Ors. before the 

Hon’ble National Green Tribunal, Central Zone Bench, Bhopal, the applicant Sh. 

Rajendra Tiwari has raised the issue regarding illegal operation of a Commercial 

Establishment named as “Tree Life Resort” upon the land of khasra no. 460, 461, 

462, 464, 465, 466, 467, 468, 469, 470, 471, 472, 473, 474, 477, 478, 479 and 

742/460 of Village Kachrawala, Tehsil Amer, District Jaipur and most of the part of 

commercial establishment is situated upon reserved forest land of Khasra No. 

460, 461, 462, 464 and 467 of Village Kachrawala and rest of the land of 

impugned commercial establishment is revenue land, however, same is integral 

part of Eco Sensitive Zone of Nahargarh Wildlife Sanctuary. It is also alleged that 

this commercial establishment is integral part of the eco sensitive zone of the 

“Nahargarh Wildlife Sanctuary” and the project proponent has not obtained 

requisite permissions from National Borad of Wild Life, State Forest Department, 

Rajasthan State Pollution Control Board and Central Ground Water Authority and 

the Commercial activity is being operated without having valid permission under 

the Environment (Protection) Act, 1986, the Air Act, 1981,the Water Act, 1974 

and also without Wildlife clearance in view of EIA Notification, 2006. Further, it 

has also been alleged by the petitioner that the Commercial Establishment gives 

the premises on rent for marriage parties and other programs and these events 

are allowed to be continued even in the midnight without any hindrance and are 

adversely impacting the environment and wildlife as huge speakers, lights, high 

volume crackers are being used.   

 

Order 

Hon’ble NGT Central Zone Bench passed an order on 25.08.2025 and operative 

part of the order is as follows:  



“1.Issues raised in this application are violation of Environment (Protection) 

Act, 1986, Forest (Conservation) Act, 1980 and Wildlife (Protection) Act, 

1972. The contentions of the Learned Counsel for the applicant are that Old 

Khasra No.174 of Village Kachrawala measuring 48 Bheegas was entirely 

recorded in the name of forest department in view of Van Bandobast Plan 

of Vankhand Amer-54 and Khasra No.174 came to be divided in number of 

Khasras indicated in Para No.8 of this Original Application and New Khasra 

No's 377, 378, 379, 380, 461, 467, 403/711 and 487/710 of Village 

Kachrawala (Old Khasra No.174) are found to be recorded in the name of 

Jaipur Development Authority and also New Khasra No's 460 (Old Khasra 

No. 174), 468, 469, 472, 474, 477 and478 are recorded in the name of 

Respondent No.11. It is to clarify here that New Khasra No.460 of Village 

Kachrawala got originated from Old Khasra No.174 of Village Kachrawala 

which was entirely recorded in the name of forest department as reserved 

forest land and thus the reserved forest land is being misappropriated for 

commercial purposes as the Respondent No.11 had converted the land of 

Khasra No.460 of Village Kachrawala for commercial purposes which is 

against the very scheme of Forest Conservation Act, 1980.  

 

 2. That Respondent No.18 is operating a commercial establishment named 

Tree Life Resort upon the land of Khasra No's 460, 461, 462, 464, 465, 466, 

467, 468, 469, 470, 471, 472, 473, 474, 477, 478, 479 and 742/460 of 

Village Kachrawala, Tehsil Amer, District Jaipur and most of the part of 

commercial establishment is situated upon reserved forest land of Khasra 

No. 460, 461, 462, 464 and 467 of Village Kachrawala and rest of land of 

impugned commercial establishment is revenue land, however same is 

integral part of Eco Sensitive Zone of Nahargarh Wildlife Sanctuary and 

Village Kachrawala has been mentioned in list of Villages falling within the 

periphery of Eco Sensitive Zone of Nahargarh Wildlife Sanctuary and thus 

the commercial establishment of Respondent No.20 is also integral part of 

Eco Sensitive Zone of Nahargarh Wildlife Sanctuary. 

 

6. We deem it just and proper to call a report on the matter in issue, in 

present application, from a Joint Committee consisting of:  

(i) One representative from the Addl. Chief Secretary, Forest & Wildlife, 

Government of Rajasthan (Rajasthan)  

(ii) One representative from the Principal Chief Conservator of Forest, 

(Rajasthan) 



 (iii) One representative from the Regional Director, Central Ground 

Water Board, Jaipur (Western Region) (Rajasthan)  

(iv) One representative from the Member Secretary, State Pollution 

Control Board, Jaipur (Rajasthan)  

 

7. The Committee is directed to visit the site and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal agency 

for coordination and logistic support.  

 

Field Visit 

The State Board being Nodal Agency in this matter, sought the nominations 

from departments involved in the committee constituted by Hon’ble NGT 

and following officials were nominated: 

(i) Sh. Vijay Pal Singh, Deputy Conservator of Forests, (WL), Zoo, Jaipur. 

(ii) Smt. Pooja, Regional Officer, Rajasthan State Pollution Control 

Board, Jaipur (North) 

(iii) Sh. Shashank P Singh, Sc-C, Central Ground Water Board, Western 

Region, Jaipur. 

Copy of the nominations are enclosed and collectively marked as 

Annexure-1. The committee decided to visit the site on 18.11.2025 for the 

purpose of taking ground observations and analysis of official records of 

the Commercial Establishment. It is pertinent to mention that the 

petitioner was also contacted telephonically to be present during the visit 

but he did not show up. 

Observations 

Following is the factual observation of the site visit: 

(i) The unit named as M/s Rajscape Resorts Pvt. (Tree of Life Resort& 

Spa) is a Hotel activity and is engaged in operation of a 17 room 

Hotel at Khasra No. 469, 472, 474, 477, 478, 468, 460 Village- 

Kachrawala, Kukas, Tehsil- Amber, District- Jaipur. 



(ii) As per the categorization of the State Board, Hotels (upto20 rooms) 

are covered under Green Category. The unit had submitted first 

application dated 31.01.2010 for Consent to Establish under the 

provisions of the Water Act, 1974 and the Air Act, 1981, which was 

granted vide State Board’s letter dated 10.02.2010 for hotel activity 

for 34 beds. Subsequently, unit applied for further Consent to 

Establish/Consent to Operate, which were disposed of by the RSPCB 

on merits. At present, the unit is having valid Consent to Operate 

under the provisions of the Water Act, 1974 and the Air Act, 1981 

dated 22.11.2023, valid till 30.11.2033 for Hotel activity for 17 

rooms. Copy of the Consent to Establish dated 10.02.2010 and 

Consent to operate dated 22.11.2023 are enclosed and marked as 

Annexure- 2. 

(iii) There is one borewell in the premises of the unit. The unit has 

submitted self-exemption certificate obtained from CGWA for 

abstraction of 09.18 KLD ground water (below 10 KLD) from 01 

borewell. Unit has provided water meters at the borewell and 

maintaining a physical logbook of groundwater abstraction as per 

the conditions of the self-exemption certificate. The unit 

representative informed the committee that they are using the 

ground water only for drinking purpose and the other requirement 

of water are met through tanker supply.  Copy of CGWA self-

exemption certificate is enclosed and marked as Annexure- 3. 

(iv) The total built up area of the unit is less than 20,000 Square Meter 

(As per the map approved by the Panchayat Samiti, built up area is 

2439.25 Square Meter), therefore, unit does not require to obtain 

Environmental Clearance under the provisions of the EIA Notification 

dated 14.09.2006. Copy of approved Map of total built up area is 

enclosed and marked as Annexure- 4. 



(v) During the visit, it was enquired by the committee from the hotel 

management that whether any events/marriage functions are being 

organized by them and it was informed and also found that no such 

facility is being provided by the hotel.  The hotel property is not 

being used for marriage/events. 

(vi) With reference to the location of the project, It was reported by the 

representative of Forest Department that unit’s premises falls 

outside the forest boundaries and falls within the Eco Sensitive Zone 

of Nahargarh Wildlife Sanctuary notified on 08.03.2019.  

(vii) As per the land conversion order dated 05.12.2006 issued from 

District Collector, Jaipur, land was converted for Industrial (tourism 

unit) on 05.12.2006 (for Khasra No. 469, 472, 474, 477, 478, 468, 460 

Village- Kachrawala). Copy of Conversion order dated 05.12.2006 is 

attached and marked as Annexure- 5. 

(viii) That Zonal Master Plan of the Nahargarh Wild Life Sanctuary, 

referred above has been approved by the State Government which 

inter-alia says as under:- 

“10.4Existing Activity/Use 

 ESZ Notification dated 08-03-2019 prescribed regulations 

regarding new hotel, resort, commercial establishments, etc. This 

leads to the requirement of defining what is “existing.”  

For purpose of ZMP for the ESZ, hotels, resorts, commercial 

establishments, etc. shall be considered as existing if they have any 

of the following issued prior to 08.03.2019 ESZ Notification of 

Nahargarh:  

 1. Electricity connection for non-agricultural use.  

2. Approval by Tourism Department as tourism unit. 

3.Conversion order/Patta for non-agricultural use. 

4. Building Plan approval. 



5. Order regarding change in land use. 

6. Proof of deposition of tax as hotel, resort, commercial 

establishment, etc. 

7. CTE/CTO/Environmental Clearance.” 

(ix) Further, as per the circular dated 26.09.2023 issued from Forest, 

Environment & Climate Change Department, Govt. of Rajasthan 

regarding clarification of Hotels, resorts etc. it has been clarified that 

projects having any 07 listed documents (as mentioned above) prior 

to issue of Notification of Eco Sensitive Zone 08.03.2019 would be 

considered as existing.  Copy of the circular enclosed and marked as 

Annexure-6. 

(x) The unit under question is having 04 documents from the above list 

i.e. Approval by Tourism Department as tourism unit, Conversion 

order/Patta for non-agricultural use, Proof of deposition of tax as 

hotel/resort, CTE/CTO/ issued prior to 08.03.2019 which confirms 

that the establishment was in existence prior to issuance of the 

Notification dated 08.03.2019. The documents are attached and 

collectively marked as Annexure-7. 

(xi) As per the notification and Zonal Master Plan, the hotel activity is 

covered under regulated activities. 

(xii) The occupancy during visit of the joint committee on 18.11.2025 was 

of total 53 persons only (Guest-17 people and staff-36 people). Unit 

is having Sewage Treatment Plant (STP) for treatment of waste 

water generated from the unit. No discharge of treated or untreated 

waste water was observed within or outside the premises during 

visit. Treated waste water is being utilized for plantation within 

premises. Copy of occupancy report enclosed and marked as 

Annexure- 8. 



(xiii) It is also noteworthy that, the work related to defining the boundary 

of Nahargarh Wildlife Sanctuary is under review by the State Forest 

Department as the matter is sub judicial in  E.A. No. 06/2024  in O.A. 

No. 97/2022, Kamal Tiwari V/s Union of India & Ors pending before 

Hon’ble NGT, CENTRAL ZONAL BENCH, BHOPAL. 

In this regard, as per the representative of Forest Department, 

meetings were convened under the chairmanship of Principal Chief 

Conservator of Forests and Chief Wild Life Warden, Rajasthan, Jaipur 

on 07.01.2025, 21.01.2025, 26.03.2025 and 27.06.2025. 

As per the minutes, the exercise for identification and demarcation 

of the sanctuary boundary has been completed by the Forest 

Department and digital map has been finalized in accordance with 

the SOP and the original Notification dated 22.09.1980.  The finalized 

map and digital map has been submitted by the Forest Department, 

GoR before Hon’ble NGT after due approval from the Hon’ble Forest 

Minister, GoR on 18.07.2025. Hon’ble High Court of Rajasthan in the 

matter of D.B. Civil Writ Petition (PIL) No. 14254/2025 (Nahargarh 

Van Evam Vanya Jeev Suraksha Evam Seva Samiti Vs Union of India & 

Ors.) passed an order dated 19.09.2025 which inter-alia say as 

under: 

“It is directed that in the meanwhile, no change in the 

boundaries of the existing Nahargarh Wildlife Sanctuary which 

would include the Eco Sensitive Zone and the described area, 

shall be made” 

(Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025, 

26.03.2025 and 27.06.2025 are enclosed and marked as Annexure- 9 

and copy of Hon’ble High Court order dated 19.09.2025 is enclosed 

and marked as Annexure-10) 

 



Conclusion 

(I) The unit is being operated outside Forest Area and within ESZ of the 

sanctuary. 

(II) The Hotel was preexisting before the issuance of notification dated 

08.03.2019. 

(III) The unit is operational after obtaining valid consent from the State 

Board under the provisions of the Water Act, 1974 and the Air Act, 1981 

for the hotel activity for 17 rooms. 

(IV) The unit does not require to obtain Environmental Clearance under the 

provisions of the EIA Notification dated 14.09.2006. 

(V) The unit has obtained a self-exemption certificate from Central 

Groundwater Authority for the groundwater abstraction to the tune of 

9.18 KLD through 1 existing borewell. 

 

Enclosures: 

(i) Letter dated 10.10.2025 from ACS (Environment) nominating DCF (WL), 

Zoo, Jaipur, Letter dated 25.09.2025 issued from PCCF, Forest 

Department nominating DCF (WL), Zoo, Jaipur, Letter dated 25.09.2025 

issued from CGWA nominating Scientist-C, CGWB, Western Region, 

Jaipur, and office order dated 19.09.2025 issued from RSPCB appointing 

RO, Jaipur (North) as OIC in the case (Annexure-1). 

(ii) Copy of the Consent to Establish dated 10.02.2010 and Consent to 

Operate dated 22.11.2023 (Annexure-2). 

(iii) Copy of CGWA self-exemption certificate (Annexure-3). 

(iv) Copy of map approved by Panchayat Samiti for total Built up Area 

(Annexure-4). 

(v) Copy of land allotment order issued by District Collector (Annexure-5). 

(vi) Circular dated 26.09.2023 (Annexure - 6). 

(vii) Documents issued prior to 08.03.2019 (Annexure - 7). 



(viii) Copy of occupancy report (Annexure-8). 

(ix) Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025, 

26.03.2025 and 27.06.2025 (Annexure -9). 

(x) Copy of Hon’ble High Court order dated 19.09.2025 (Annexure - 10). 

(xi) Photographs taken during the field visit (Annexure -11). 

 
    

(Shashank Pratap Singh) (Pooja) (Vijay Pal Singh) 

Scientist-C, CGWB, 

Western Region, Jaipur 

Regional Officer, Rajasthan 

State Pollution Control 

Board, Jaipur (North) 

Deputy Conservator of 

Forests, Wild Life (Zoo), 

Jaipur. 
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No TS/0 1 /A AP-2025-26/CGWB/WR/25- -$ 
g1 

_

ql{d q{6R /Govt. of lndia
Sd qlk qzToq /Ministry of Jat Shakti

qrr HqTu;r, q-d1B-flq oiR.m €-q&i-q Bunrr r
Ministry of Water Resources, RD & GR

ffrq Ufrqo*9 Centrat Ground Water Board
qfBtr $-4 wg{ / Western Region, Jaipur

6-4, srcrirsr8, qq${ Ntqy
6-4, Jhalana Doongri, Jaipur-302004 (Raj)

Tel: 01 41 -2706338, Fax: 2706991

Email: rdwr-cqwb@nic. in, tswr-cqwb@nic. r!

E{is':25.09.2025

oTqlf,q oneqr TigT : 45- 2025-26

S qrqri-f, q-dTq fH-d, ffifr-S (Mob No 7838883347) ol qr;rfrq rT$q 6f.d eftroruT, qtq"
0-{ fr-d' qqd Hru k{ifi zs.B.2ozs e GtTa{r Hrir {rsq ffi E-{q qrcfl €q G rrq + qrq-fr q rTfr-d
eTffi qRft + e-fiq Two dr6, qfH S-a or qRftf*-d n{i qrd s{s \rd +sd G{M s'sq d
flfuflfu-qTqfdTtl /Sh. Shashank Pratap Singh, ScientistC (Hg.) (Nob. No.7838883347) is hereby
nominated for the Member as well as Nodal Officer representing Central Ground Water Board,
Western Region, of the Joint Committee constituted by the Hon'ble National Green Tribunal, Central
Zone, Bench Bhopal, vide itsorderdate 25.8.2025 in the matterof O.A. No. 115t2025 (CZ) namely
Rajendra TiwariVs Union of lndia & Ors.

oflqo1fr{qT ftql qra e of +nq Htfr €Eiflr)-d qqi} e sqqq 6q, q]rfiq G{Elf,{nr e Bffi e
']EqR qEfeid nytJ qlq q{!-qd otir +nq&. rrilf \rq Girq'qfiD"mfu eg G{nrm-tur fu ft+io.
25.08.2025 fu qTeqrolqf, qft€o,J ttZtt ir directed to coordinate with ail concerned and ensure
timely submission of the requisite report in accordance with the directions of the Hon'ble Tribunal. A
copy of the Tribunal's order dated 25.08.2025 is enclosed herewith for your reference and necessary
action

4f,rfuo.-g1dfl) \rd mqfdq IrgE/

qF, 
Scientist-D & Head of Office

1. fr {trrifr q-flq ft-6, af,rko S G-{S I }-fiq rp-o et-d, qfM Q7 wgr t/sh.shashank
Pratap Singh, Scientist-C (Hg.), CentralGround Water Board, Western Region, Jaipur.

qlT*TS fu gRfuDU Copy for information to:
1. q.{9, e-flq Uq-e m[f+-{q, ql-{d gafR, T$ ffit/ The Member, Centrat Ground Water

Authority, Govt. of lndia, New Delhi.
2. €-es qfud, {[{Rlq ltrrr rgqq fuiq fr-S, grf,rT IlTt, qqg{t/ The Member secretary,

Rajasthan State Pollution Control Board, Jahalan Doongri, Jaipur.
3. GtfrLffi E{q qBE, d{ qq s-qSE, {lutefl;I q[fr-R, qqgit/ The Additionat chief secretary,

Forest & Wildlife, Government of Rajasthan Jaipur.
4. qqH Eg T{ til&tO, T{ \rd o;Ef$-q, 3f{uq LIcl;I, Eqg{l/ The Principal Chief Conservator of

Forest, Forest & Wildlife, Aranya Bhawan, Jaipur.
s. qtnt qlffi, drfiq TqE Hlsf,rnT, e-ftq Tq-f, d-d, qfH S*, qqgl rhe otc, ccwA,,

Central Ground Water Board, Western Region, Jaipur

Tw\ffi,Pr
(s- qf NI6/K,P Singh)
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        Government of Rajasthan
Forest, Environment & Climate Change Department

F.No.6(3)Env/2017 Part1                                Dated 26.09.2023

Circular

Eco Sensitive Zones (ESZs) are notified around Protected Areas (PAs) to provide
required buffer. ESZs have already been notified for many PAs while for many others,
the process of notifying ESZs is in various stages.

After notification of ESZ, Zonal Master Plan (ZMP) is supposed to be prepared
and published to provide guidance for  taking up various economic activities in these
areas. Preparation and publication of ZMPs for few ESZs has been done and for others, it
is in various stages.

Reference are being received regarding regulation of  activities  in ESZs, which
have been notified but for which ZMPs have not been finalized as well as those where
ESZs are yet to be notified  and thus have default width of  10 kms. 

The  matter  has  been  examined  and  to  provide  required  clarity,  following
guidelines are hereby issued:

1. For PAs for which ESZs notification have been issued but ZMPs are yet to be
finalized:

Notifications for ESZs use words “existing” and “new” with respect to hotels,
resorts  etc.  It  is  hereby  clarified  that  such  hotels,  resorts,  etc.  would  be  considered
“existing”, which are having any of the following documents prior to date of issue of
notification for that ESZ:-

(i) Electricity connection for non-agricultural use.
(ii) Approval by Tourism Department as tourism unit.
(iii) Conversion order/ Patta for non-agricultural use.
(iv) Building plan approval.
(v) Order regarding change in land use.
(vi) Proof of deposit of tax as hotel, resort, etc.
(vii) CTE/ CTO/ Environmental clearance.

Hotels, resorts, etc. which don’t have any of these documents prior to the date of
issue of notification for that ESZ would be considered “new”.

RajKaj Ref No. : 4785371
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2. PAs for which ESZ is yet to be notified:

These are cases where default ESZ is 10 km around PA. ESZ notification for such
PAs would be issued only after the issue of this Circular. Such notifications for ESZs are
also likely to have classification of hotels,  resorts,  etc.  in two categories– “new” and
“existing”. Accordingly it is clarified that such hotels, resorts, etc. in the area of default
ESZ of such PAs may be considered “existing”, which have any of the seven categories
of  documents listed in this Circular, issued prior to the date of issue of this circular or the
date of issue of notification for that ESZ, whichever is later.

Rajasthan State Pollution Control  Board and District  Monitoring Committee of
ESZs shall use this guidance for deciding and regulation of cases of these categories in
ESZs.

      (Monali Sen, IFS)
Director cum Joint Secretary

Copy to :

1. Special Assistant to Hon’ble Minister, Environment & Forests, Govt. of 
Rajasthan, Jaipur.

2. PS to Additional Chief Secretary, Revenue Department, Govt. of Rajasthan, 
Jaipur.

3. PS to Principal Secretary, UDH Department, Govt. of Rajasthan, Jaipur.
4. PS to Principal Secretary, Tourism Department, Govt. of Rajasthan, Jaipur.
5. PS to Secretary, Local Self Government, Govt. of Rajasthan, Jaipur.
6. Principal  Chief  Conservator  of  Forest  &  Head  of  Forest  Force(HoFF),

Rajasthan, Jaipur with request to circulate it to all concerned.
7. Principal Chief Conservator of Forest & Chief Wild Life Warden(CWLW),

Rajasthan, Jaipur. 
8. All Divisional Commissioners, Rajasthan.
9. All District Collectors, Rajasthan.
10. Guard File.

 Director cum Joint Secretary

RajKaj Ref No. : 4785371



FreeText
Annexure-7















1



2



3



4



5



6



7



8



9







FreeText
Annexure-8





Free Hand Highlight

Rectangle

FreeText
Annexure-9



















HIGH COURT OF JUDICATURE FOR RAJASTHAN 
BENCH AT JAIPUR

D.B. Civil Writ Petition (PIL) No. 14254/2025

Nahargarh Van Evam Vanya Jeev Suraksha Evam Seva Samiti

----Petitioner

Versus

Union of India & Ors. 

----Respondents

For Petitioner(s) : Mr. Vaibhav Pancholi on behalf of
Mr. Krishan Chander Sharma 

For Respondent 
Nos.1 and 4

For Respondent 
Nos.2, 3, 5, 6 & 7

: 

:

Mr. R.D. Rastogi, ASG (through V.C.) 
with Mr. Devesh Yadav (through V.C.),
Mr. Chandra Shekhar Sinha,
Mr. Rajat Sharma & 
Mr. Yatharth Asopa
Mr. Avinash Choudhary, 
Mr. Hardik Singh,
Mr. Ramdhan,
Mr. Vinayam Saran and
Ms. Mansi Sharma 

HON'BLE MR. JUSTICE SANJEEV PRAKASH SHARMA 

 HON'BLE MR. JUSTICE SANJEET PUROHIT

Order

19/09/2025

1. Learned  counsel  appearing  on  behalf  of  the  petitioner

submits  that  while  preparing  a  revised  map  of  the  Nahargarh

Wildlife Sanctuary, only the villages which were found part of the

forest area have been included, while the described area which is

also required to be included, has been left out. 

2. The new map of the Nahargarh Wildlife Sanctuary is being

prepared in the garb of an order passed by the National Green

Tribunal  dated  16.12.2024,  which  directed  for  finalization  of

boundaries of Nahargarh Wildlife according to the notifications.

3. Thus, he submits that the earlier notifications and the list of

villages coming under  the Wildlife  Sanctuary and Eco Sensitive
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(2 of 2) [CW-14254/2025]

Zone  along  with  Geo  Coordinates  as  available  in  the  Gazette

Notification  dated  08.03.2019  as  well  as  22.09.1980,  were

required to be taken into consideration.

4. It is also stated that the boundary is being revised of the

Nahargarh Wildlife Sanctuary to the detriment of the Sanctuary

and  Eco  Sensitive  Zone  was  required  to  be  taken  into

consideration.

5. Issue notice to the respondents. 

6. Mr. R.D. Rastogi, learned Additional Solicitor General accepts

notice  on  behalf  of  respondents  No.1  and  4,  who  shall  take

instructions in the matter and submit a report.

7. Mr. Avinash Choudhary, associate of Mr. B.S. Chhaba, learned

Additional  Advocate  General,  accept  notice  on  behalf  of

respondent Nos.2, 3, 5, 6 & 7.

8. Let a detailed affidavit be also filed relating to the averments

made in the present Public Interest Litigation by the learned ASG

and also directed to take report from the State Forest Department

in this regard and submit a comprehensive affidavit. 

9. The State Counsel shall also file an affidavit of the PCCF.

10. It  is  directed  that  in  the  meanwhile,  no  change  in  the

boundaries  of  the  existing  Nahargarh  Wildlife  Sanctuary  which

would include the Eco Sensitive Zone and the described area, shall

be made.

11. List this case on 31.10.2025.

     

(SANJEET PUROHIT),J (SANJEEV PRAKASH SHARMA),J

AMIT/59
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